IN THz CENTRAL AOMINISTRATIVE TAISUNAL
: PARINCGIP AL BaNCH

0.A. No.5640/94

New Delhi, dated the 25th March, 1934

Hon'ble Sh.N.V.Krishna, Vice Chairmin{na)
Hon'ble Sh.B.3., Hegde, Membe r(J)

Shri Brahm Singh

presently posted in Gentral
istrict Lines,

Paharganj,New Dalhi R/o

Barrack of Gentral District Lines,
Pahargenj, Delhi '

e o dpPplicant

(By advocate Sh.Shanker Raju )

Ve rsus 4

ls The Lt.Gove mor of N&L.o.Te Delhi
Through Dy.Commi ssioner of Police-
Gentral District)Ddaryagenj, New [elhi

2. The Deputy Gomnissioner of Police,
(North District) Givil lines,
1hi-11004,

ORXE R(ORAL)

{H on'ble Sh.N.V.Krishnan, Vice Chairman{a)

We have heard him, Application is against
the departmental proceedings initiated against him
by the An.A.l order dated 12,1.1993. Matter was hzar:
Qe

for some timef the leamed counsel for the a.plicant songhi

" permission to vithdraw this gplication .Be™ . :iisa=ks >
& .
<  red with liberty to approach this Tribunal vhenzwver
LN &
v

his grievance arises after the Uepttingy,decided.

In the circumstances, permission is grantad on the

above terms. Hence OA is dismissed as having been withd-avn,
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(B3, Hege) %ﬂshnaﬂ)

Membe r{J) Vice Ghai rman { 4)
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